Title: Urgent need to inquire the whole issue of match fixing in cricket and to lay Justice Chandrachood Committee report in the
House.
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MR. SPEAKER: Let him complete.

(raur)

MR. SPEAKER: Shri Kirti Azad, this is Zero Hour. There are other hon. Members also to speak on this subject.

#t ST T MTSA1E: 37 T B FHA @1 ¢ AR 1 W Afdd €, R s 13 @ They should be hanged because this
is a big criminal conspiracy. sE% o &1 987 JaET 8 ¥eT 2l

MR. SPEAKER: | think that other hon. Members like Shri Kirit Somaiya, Shri Sudip Bandyopadhyay, Shri Laxman
Seth have also given notices on the same subject.

...(Interruptions)
SHRI KAMAL NATH (CHHINDWARA): | have also given a Calling Attention notice on this.
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SHRI KAMAL NATH (CHHINDWARA): Mr. Speaker, Sir, this matter of match fixing in cricket is a matter of disgrace
because it not only involves the name of India, but, I think, this scandal is also occurring across our borders. It has
assumed an international posture and that this has originated from India is a matter of national disgrace.

Sir, we have the Justice Chandrachud Committee Report and there are very confusing statements by the
Government whether it will be tabled in the House or not. Apart from that, the most important point in this whole



episode is that it is coming out in magazines and newspapers that the very bodies which are supposed to be
controlling the game of cricket, starting from the International Cricket Council to the Board of Control for Cricket in
India, knew about it, but nothing was being done and a parallel economy in safta was being run.

So, | would request you to allow the Calling Attention Motion for which | have submitted a notice and the
Government must inform this House as to what inquiry they are instituting into this matter. There is the Enforcement
Directorate doing one inquiry, there is the Delhi Police doing another inquiry and we are at a loss to understand as
to how the truth will be unearthed. Therefore, we want a statement from the Government and, | think, the only form
of doing that would be informing this House through the Calling Attention Motion, which you should allow urgently.
This cannot go on like this when the House is in Session and when the people across the world are looking at us
as to what our country is doing at a time when such a racket has been unearthed.
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SHRI SUDIP BANDYOPADHYAY (CALCUTTA NORTH WEST): Mr. Speaker, Sir, | would also like to make a
submission on this matter.

MR. SPEAKER: Shri Sudip Bandyopadhyay, you can associate yourself with the other hon. Members. They have
already mentioned the contents of the subject.

SHRI SUDIP BANDYOPADHYAY : Sir, | would like to associate myself with what has been raised by the hon.
Member, Shri Kirti Azad, who is also a former cricketer. The incident which has taken place is disgraceful.
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SHRI SUDIP BANDYOPADHYAY : Sir, what has happened is disgraceful and it is a blow to cricket. In this matter,
even a few names of Indian cricketers are also being mentioned. As Shri Kirti Azad was mentioning, Shri Manoj
Prabhakar and others are also alleging something regarding match fixing. Then, a news item which has appeared in
the newspaper is also very much confusing and it relates to the issue of whether betting is going to be legalised or
not. Even the Prime Minister has had to come out with a statement that it is not true. So, it is high time that the
Government thanked the Delhi Police. They have done a very good job and they have enhanced the prestige of the
police force in the city of Delhi. Therefore, | would request that an immediate discussion should be allowed on this
matter and the Government should come out with a statement immediately.



